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MR, DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Mr, Lakkappa.

SHRI K. LAKKAPPA (Tumkur):
Mr, Deputy Speaker, Sir, I have gone
through the entire Bill. I cannot agree
with all the provisions of the Bill
which have been slated down in it
because some of the provisions would
give rise to legal complications and
controversies. My hon. friend has
put forth his idea with a social objec-
‘tive in the slatement of oYjects
and reasons:

“The present Indian sorcial struc-
ture based on Casieism gnd Brahmi-
nism has mentally and physically
crippled a majority of our popu-
lation.”

Let us not attack any particular caste
while discussing this Bill. We have
to attack the whole raste system. There
is no such thing ag the domination of
Brahmins or Rajputs or Jats or any
one community. We raust oppose the
entire system of Castelsm, wherever it
prevails, Within the framework of the
society that we have adopled in our
Constitution, there should be a struc-
tural change, socio-economic change in
our country in  democratic manner. A
lot of changes are necessary. Although
our Constitution snvisages the social
system, we have not yet achieved that
gual, Our society has not developed
as fast as we desire. That is where,
the Members of Parliament, from this
side as well as that side, are educating
the people about their rights and

My hon. friend;, the mover- of

Bill, is from Bihar. I would say that
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Bihar is a caste-ridden State. In every
State, the casteism is there, Casteism
can be controlled provided it is con-
trolled by a political will ang political
power. In addition to that, there is
an economic power, the conceniration
of economic power in the hands of a
few people. Therefore, the redroup-
ing, the restructuring, of the society is
very necessary. The constitutional
changes alone will not be enough. It
is very necessary to see that socin-‘
economic changes are supported by the
political will, the political power of
the State,

It has been rightly snid that there
is 3 monopoly of political pnwer or the
tentacles of political power in the
hands of a caste-ridden society or a
group of caste people or a dominating
economic class, like, Birlag aund Tatas.
Even though they are in a minority,
even though Birla-Tatg; group of
industrialists are in a minority, they
have got the economic power; there
is a concentration of economic power
in the hands of a fow people. They
are controlling not nnly the economic
growth of this couniry but they are
also controlling the gainful employ-
ment.

Take, for example, the Birlas today,
The Birla-group industrial houses start
industries and they control the entire
system of Government machinery
through which they generate employ-
ment and through which they spread
their own kith and kin. For instance,
there is the Hindustan Moators. They
alone employ more than 4000 people
belonging to the Birla families, This
is what is happening. It is sp even in
the case of ancillary units. I read an
article in a newspaper where it was
stated that 400 families belonging to
the Birla group are controlling the
raw material and the ancillaries around

‘big industries. All sppointments right

from the lowest, the chaprasis, to the
highest level have been given to their
own families. Where ig the guarantee
under article 18 or under the provi-
sions of the Constitution for - any
citizen of thig country to get jobs?
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Today, an explosive situation of un-
employment problem is there and it is
mounting up. Last time, I brought

: forward a Bill on the Employment
Guarantee Scheme in order {o create
confidence in the minds of the
younger generation of peopie, But
the reply given by the hon. Labour
Minister, Shri Ravindra Varma, was
that even the registers of Employment
Exchanges digd not giv> the correct
number of unemployed people, lite-
rate or illiterate, skiiled or unskilled,
graduuteg or undergraduates, in this
country. This is the situation prevail-
ing in the country toduy,

Certain sorio-economic changes are
very necessary. I do not know whe-
ther the present Government iy capa-
ble of bringing about any meaningfal
changes let alone how the democratic
system has been set up. The other
day, my hon. f{riend, the Industry
Minister, Mr. Georg> Fernondes, jeeled
out certain figures I do not know
how the figures have been prepared.
He ssid that there is § per cent growth
in industry. He has also said that
they are bringing menningful employ-
ment and other changes by introducing
small scale industries, development of
khadi and all those things. But I do
not see any changeg in this country; I
have not seen any changes in the
country in the last two years. Why is
my hon friend not asking the present
Government to bring about these
changes? I do not know to which unit
of the Janata Party he belongs, whe-
ther Jana Sangh or Swatantra or any
other unit. Will he bring politicax
pressure and political compulsiong on
the entire Party ang sce that meaning-
fu] changes are brought ahout by the
present Government? But I know that
the Janata Government 1s not for any
of these changes in the society: they
are not for breaking the monopoly of
the monopoly houses. They are only
regrouping the indusirialists,.  They
are bringing the multi-nationals from
West Germany and other countries
and are regrouping them because they
are milk-ylelding cows for them, they
grease their palms, Therefore, how
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can you expect any changes from the
present Government? 1 want my hon.
friend to revolt from the Party. 1
know, the Janata Party iz not for
making any of these social changes
‘What has happened in the last two
years? Have they brought any changee
in the society? Have {hey brought any
revolutionary methods to protect the
backwarg communities and other
weaker sections of the society and to
make them feel secure? (Interrup-
tions)

AN HON. MEMBER: What is yowm
philosophy?

SHRI K, LAKKAFPPA: What iz vour
philosophy, I want to know. Are you
defeading thig Government! In Karno.
taka we have hrought meaningful
changes, we have implemented the 20-
point programme. we have brought
about many changes. We have created
the consciousness among the backWard
classes to fight for their rights We
have brought about revolutiona™
changes even in the social system
Where a person has an annual incom¢
of Rs. 4,000 he will get not only land
but also interest-free loans; and those
people whose annual income is less
then Rs. 4,000, they need not pay
back to the money-lenders. We have
done this to break the backbone of
the money-lenders. We have also
abolished the bonded-labour system.
(Interruptions) What is your policy
in West Bengal? Have the ‘Commu-
nists’, the Progressives’, made any
changes there? We have introduced
Jand reforms in Karnataka. It may
not be a hundred per cent,

But you have not even started? You
have not done even one per cent. You
only nmake slogans. You caplure
innocent people and parade them in
the streets. Is it bringing socialism?
You ask Mr. Saugata Roy, Whas there
any change in West Bengal? All those
people who agitated for various
changes were kept in the lock-up. And
you are chellenging Karnatakal We
have done something in Karnataka.
You better try to copy us. Ask Mr.
Jyoti Basu to come to Karnataka and
see. You must bring about the me-

cessary changes in the soclety. It is
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no use only criticising the vokkaligas
or lingayats or any other community.
But you must abolish casteism and

you must bring in meaningful social
reform measures.

18 hrs.

I welcome this but unfortunately
the provisions have to be changed. I
do rot know how it will stand the
legal test. However, the idea which
is introduced in thi; is welcome, I
want that the society should be chan-
ged also. Socio-economic changes are
very necessary. Today, especially as
far as the unemployment problem is
concernsd, the present Government
has not been able to bring any chan-
ge: in ihe la~! two years. We have
beea cbserving that, We know there
are p=onie un ihe other side who are
conscivis 0f the need of changes in
the «oeiety wud they believe in socio-
econidn. chauges, You must  give
guas :» 0f employment to the un-
emp: 4  wouth. Otherwise they
will rizz in revolt against the pre-
sent goverament and if any member
on ‘hai zide would bring forward any
measre with a meaningful chanee,
we will all support it.

Sir, anyway, I welcome the Bill of
the hon. Member.
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“l am definitely against reserva-
tion in government services for any
community for the simple reason
that the gervices arg not meant for
the servants hut they are meant for
the service of the society as =&
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whole. Administration must have
the service of the best men availa-
ble in the land and these must be
found in all communities. Reserva-
tion of posts for certain backward
communities would be as strange as
reservation of patients for particu-
lar doctors. The patients are not
meant to supply adequate or pro-
portionate clientele to all the doe-
tors whatever thelr qualifications.”

dfem ¢ & amaE W IR AT aqan ey
gy Bfe qonfrumam e &
daer AvefraY o ave A7 & gw &) Daw 0w
a® 8% § | TFE wg a7 w1 et dewd
¥ wraw §, 54 & amdfray s g, 8
TN 15 ATIREE gam § | & w7
AN dawd = 1 @A ¢ amfae
g™ frar @ 6 feowt @7 @ 7 aww
dugey Fre # W7 dwad wna |
wrv aer Aqg fowr oy ood A €7 orar
7 WAT RVEN RO § AY ARTRATY
fagm sTAF pAA ST R 1 & g
FEA amn § i ¥W g
iriq, oA der ?n'r”;mmmi (&
gnfror dtg & o § a7 dvad Wy owrd Sa
mnmwﬁtmim:ﬁmrﬁ;rg
o &we grTaT LiC
g & wrvAE

Those labouring under the sum and
the open air are backward
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this hardly solves 1 per cent of the
unemployment problem.

TG qEPTIA SaT § A T § W
st sreed & 17 a7 aqey # fE oA
anit 557wy geafer AW FT O £ Al dere
AW & §AT T AT aA W Ay
W< fawop mr . dar g fAed e gAY
TEEF T A | AT § AW K@ grar
oz w Ars & warrng @ Afeew & oA
waaa & <feww q fr fagd &t faae
e famar wifen, #fss saw arte g7 qm
g wifew % aoer wgz 2 0 fRa0 wg
aifs wirar oY grramar foz gw o

A% 1T amT FTAED AR #raE
& 39 fa aq AT @1 greer A A goft
FM w77 ar afewr Faw g qFAwr whAw
qm—3%R verfe 4o fedt AR fawedt
a1t o1 ¢ AT P FOv EHIAT TR AR
oy At fradaa fomr s Afey FeT srevEr
W arger ¥ Taw AR w1 fradwa A
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*SHRI KRISHNA CHANDRA HAL~
DER (Durgapur): Mr. Chairman Sir,
1 rise to take part 1n the dascussion
on the Constitution Amendment Bill
mtroduced by Shr1 Yadav which seeks
to amend article 16 of the Consti-
tution In this connection, 1 would
ke to say that while discussing the
Bill we have to discuss the social
and poltical siiuations thal are pre~
vailing m the country, as without it
the discussion would be meaningless.
It we look to the rural areas, we will
find that ownership of land is con-
centrated 1n a few hands in the sphe-

re of industries, only a few monopoly

*The orignal speech was delTv:redm Bengall.
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houses run by a few families are hav-
ing a sirangehold over the means of
industrial production and we are
made to live in a society which is

fragmented in different classes.
And because of these, different
sio-cconomic problems are grow-

ing. In the present economic set
up nearly 60 to 70 per cent of
the population is living below  the
poverty line, the income disparity
between one class of people and an-
other 1s growing and the disparnity in
income is also growing -ide by side.
Needless to say, Sir, the total cumu-
lative effect of all these disparities
has contributed to the ever increas-
ing number of unemployed people in
our country. We all know thac pro-
visions for reservation of post: in the
services have been made for the
members of the scheduled castes and
scheduled tribes people in our Cons-
titution. But the prevalence of the
capitalist economy not only in India
but all over the world has created

such disparities that problems of
the people who are at the lower str-
ata of the society have multiplied
manyfold and it is but natural that
the minority muslimsg today are voic-
ing their grievance to say aloud that
they are not being given a fair deal.
Similarly the Christianz too are say-
ing that justice is not being done to
them. Demands are being made for
prescribing suitable reservation for
the different classes. It is a problem
which has to be dealt with urgently
but while trying to do so we have
to go into the root of thg problem and
should try to eradicate it from its
roots as otherwise any piece meal, ad
hoc or superficial approach cannot
bring about any permanent solution
of the problem. Sir, the Janata Party
hag given a promise to the nation
that through Xhadli Gram Udyog,
Cottage industries and small scale
industries which we suppert, they
would be able to eradicate unemploy-
ment from this country within the
next 10 years. But as long as the
capitalist structure of the society i=
retained, and as long as the class
character of the society is retained
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by the vested interest the people in
the villages and cities will continue
to be oppressed and wvictimed and
mere pious wishes of the Janata
Party will be of no help to the mil-
lions of the exploited and oppressed
masses of our country. What is real-
ly needed is a structural change of
our society unless this is done we can
never be near {o our goal and as I
had said in the last Lok Sabha even
during this Lok Sabha and as has
been suggested by Dr. Ramji Singh,
it 15 necessary to give to every youth
of our country a nght to work. Every
younz man who wantz to work
should be given work and this can
be done only by amending the Con-
stitution and making nght to work
a fundamental right TUnless this 1s
done, the problem will grow and be-
come complex and still more com-
plex day by day More and
more demands will be made fiom
the different sections of the so-
ciety and if it is not tackled in
a major way, then I am afraid the
integration and unity of the nation
will be in jeopardy. Therefore I
will caution the House and appeal
to the members, and particularly the
Government that they should not
wait any longer. Dr. Ramji Bingh
may recommend a total revolution
but as long as the capitalistic struc-
tures of the society continues as long
a few capitalist will continue to con-
trol the means of production ar long
as the foreign money continue to
have a lion’s share of our economy
and their profits are repatriated to
foreign countries we would never be
able to eradicate the evil that the
present Bill seeks to do. Therefore,
I would like to suggest that in order
to achieve our goal we should imme-
diately address ourselves to the task
of replacing the present capitalistic
economic structure of the soclety and
restructure on a national basia where
the welfare of the messes snd the
exploited millions will have & priori-
ty over the welfare and wellbeing of
a wealthy few. Secondly, I will
suggest that the means of preduction
ahould be socialised. This by itself
will eliminate the formation fo pri-
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vate capital and the exploitation by
a few and depriving the millions.
Thirdly, il is absolutely necessary
that the concept of personal profit
should be done away with. Once it
is done, then the all that will be
produced will belong to the society
and its people. All the profits will
be invested not for the welfare and
wellbemng of a few wealthy famlies
and classes but will be shared equal-
ly by the poor who produce the
wealth today but have not proper
share of the piofit. As soon as :0-
cialisation of the means of pruduec-
tion is done, the profit will be inves-
ted {1 the developmental work, and
it will generate more cottage and
small scale and other industries will
thus help u to eradicate the bane of
unemployment from our country.
Thus we have to strike at the ront
of the evil and unless we are bold
cnough or courageous endugh to  do
i, we will gu 1ound and round the
vicious circle without knowing how
tu come out of 1it. I also feel that
a piece meal approach to lhe prob-
lem will not yield any result either
Let me make 1t very clear Sir that my
party the CPI (M) supporis and will
continue to support all justiable de-
mands of the oppressed ond exaploit-
ed sections of the society, the demands
of the members of the scheduled
castes and scheduled iribes people,
the demands of the Muslhims, Chois-
tians and other minorty communi-
tios of our country but I will tell
them ali that we should not approach
the problem from a narrow communal
angle. I{ we commit that folly we
would never be able to solve the
problem. Therefore, I would give
a call to one and all to all those
who are interested in the welfare of
the country, and say gentleman Jet
us unite—let us put an end to total
exploitation that is now rampant in
our capitalist society, let us work
together to unite and consolidate all
those who are lagging far behind in
the race of social and economic pro-
gress, and let us all together give
rise to a soclety which will be free
from exploitation and oppression.
Qurs is an agricultural country and
i
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the development of agriculture will
naturally form the core of any plan
that will seek to help the poor . A
proper development of agriculture
will depend on a proper distribu~
tion of land to the landless and liqui-
dating the present concentration of
land in a few hands. We have there-
fore to legislate and implement a
proper land reform procedure which
will bring an end to feudal exploi-
tation in the rural areas. This will
turther enhance the purchasing capa-
city of the poor, will give birth to
more and more ndustrics, both cot-
tage and small, and will provide mure
employment to the people. If we are
able to du this we would be able to
create a new society—so very differ-
ent  from the present one=where
exploitation will be a forgotten ward,
where one class will nol be pame
pered a* the cost of the other, where
the memhers of the scheduled castes
anc scneduled {11bes will not be trea-
ted worse than amimals and where the
Muiim«~ and the Christians wall not
suffer from agomising feeling  of be-
ing given the treatment of a second
class cifiern We bave to imtiate a
cass stiugule  through  which  we
would be able to penciate an atmos-
phere of total revolution and procee-
ding through tlus path we would no
doubt be uble to bring ahoul a revo-
lutionarv change 1n our society which
will not patronise exploitation, will
generate wralth through socialisation
of the means of produclion, will
usher in Ay era of Thappiness and
prosperity for all It would be so-
ciety where education and medical
faciliies will be catered to all free
of cost and which will guarantee job
to the job seeker. This we can do
only by a united and unified appro-
ach, by eschewing narrow communal
feeling ond hv organising the exploiled
and the havenot:, If we are able
to do it, we would be one of the
strongest and the mightiest nation of
the world. I thank you S8ir, for giv-
ing me the opportunity to express
my views on this matter.

-
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15(4) “Nothing in thig article or
in clouse (2) of aiticle 29 shall pre-
vent the State from  making any
speein]l provision for the advance-
ment ol any socially and cduca-
{ionally backwatd ~lasses of c¢ih-
zem o1 fo; the Scheduled Castes
and the Schiduled Tribes™

{ae s wifeww 16(4) ¥ Bfam, o #
frrar g A—

16(4) “Nothung in this artile
shall prevent the State from mak-
ing any provision for the reserva-
tion of appointment, or posts 1In
favour ot any backward class of
citizeng which, in the opimon of
the State, 15 not adequately repre-
sented in the services under the
State.”
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“That n adjusting the claim of
both the weaker and the sironger
elements, the reservation for the
former should be ordinarly less
than 50 per vent although no fiexi-
ble percentage could be fixed and
the actual reservation must de-
pend upopn the relevant prevailing
circumstances in each case.”
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MR. CHAIRMAN: 1 will call
Mr, Mahilal, That ig the last name.
There are two other speakers also
with me.

As per time schedule. 2 hours will
be over by 533 pm. Moreover,
there grg certain other itemg also—
Bills to be introduced. I do not
know what to do. Hoa Memberg do
not give their names earlier go that
a proper estimate can be framed.
What happens 1 that at the start of
the discussiong ©of the Bill, there
were only two naomes So the first
speaker was given a longer time, Now
it will be difficult and 1t will be
against the interest, of the hon. Mem-
bers who are waiting here to move
their Bills I think the House should
co-operate

PROF. P. G MAVALANRKAR
(Gandhinagar) Members get ideas
only atter listening to some of the
speeches!

sit fomraw wwr TTOw o1 W R AEE
fieqr =T 4

MR, CHAIRMAN: It cannot be
done only for some members who
come late and want to speak. I
think it is not a good precedent and
it will niot be fair also, If the mem-
bers are serious they should give
their names early so that a proper
planning can be done as to how much
time cap be allotted to each member.

Now, Mr. Mahilal—you will take
only 5 minutes. =

SHRIMATI PARVATHY KRISH-
NAN (Coimbatore): I have a Bilk
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(Amdt) Bill 304

My Bill 15 a very important bne
affecting lakhs and lakhs of Bidi
workers who are the most exploited
in the country. And 1t geema that
all these people are the least con-
cerned gbout these exploited workers.

MR CHAIRMAN: I am afraid
now It cannot be flnished today.

SHRIMATI PARVATHI KRISH:
NAN. Anyway you are pot interest-
ed in the interests of the Bidi wor-
kers

MR, CHAIRMAN: Everybody 18
mnterested, but how can we help it?

I am told the hoan Speaker has
been kind enough to permit you.

Mr. Mahila}
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[Mr, Chairman)

Bill? The hon. Minister has to reply
#nd then the mover has alsp to reply
1p this. How much time more does
the House want to give to this Biul—
not to-day—for the next time?

SEVERAL [ION. MEMBERS, An-
other half-an-hour.

SHRI K. LAKKAPPA:
not take away my time.

SHRI R. L. KUREEL (Mohanlak
ganj): One hour may be given next
time,

PROF. P G MAVALANKAR: You
said that imtially there were only
two members who had given their
names. ’

SHRIMATI PARVATHI KRISH-
NAN: You have indicated to wus
that you have got two more pames.
Angd then the Minister has to reply.
‘The mover has also reply, Two
hours only were allotlted for {hus
Bill. In this '‘way you go on add-
mg the names mn the hst as and
when the Members give their names.
I say that there should be not more
than half-an-lour's time given to this
bill, 3

MR CHAIRMAN- [s it the plea-
sure of the House that the time
should be extended by halM-an-hour?

SEVERAL HON MEMBERS: Yes,
ves,

PROF P. G MAVALANKAR- No
more names should be added to the
list.

MR. CHAIRMAN: Mr Mahj Lal,
you may finish vour speech mnext
time. Nex{ time the hon. Mimster
and the mover only will reply Now,
the Speaker has permitted Shri
Saugata Roy tfo introduce his Bill
Mr Saugata Roy.

11.28 bra.
COMPANIES (AMENDMENT) BILL*

(Substitution of Sections 275, 276,
etc.)

SHRI SAUGATA ROY (Barrack-

Please do
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pore); Sir, I move for leave to intro-
duce s Bill further to amend the
Companies Act, 1956.

MR CHAIRMAN: The question
IS’

“That leave be granted io intro-
duce a Bill further to amend the
Companies Act, 1856 "

The motwon was adoprerd.

SHRI SAUGATA ROY' Sir, I in-
troduce the Bill

MR CHAIRMAN: Mr Ram Jeth-
malani. Mr Spcaker hag permitted
him.

EMERGENCY COURTS BILL

SHRI RAM JETHMALANI (Bom-
bay-North West): 1 move for leave
to withdraw the Bill to provide for
establishment of Emergency Courts
for the irial of a certain class of
offences.

SHRI K LAKKAPPA (Tumkur):
Sir, it 18 dangerous t, do so. You
black-mailed this Parliament Now
he is withdrawing the Bill on esta-
blishment of Emergency Courts I
charge you have conspired and
showed vindictivenes< for the estab-
lishment ({ sprery! coart and have
blackmailed the Parhament by now
withdrawing your Bill

MR CHAIRMAN: The question is:
“That leave be gramted to Shri
Ram Jethmalani to withdraw the
Bill to provide for establishment
of Emergency Courts for the trial
of a certain class of offences".
The motion was adopted.

SHRI RAM JETHMALANI: 1
withdraw the Bill.

——



